329 Matters Under Rule 377 CHAITRA 3, 1910 (SAKA)

facility of TV. The only TV Centre is at
Guwahati which is located at a distance of
about 300 kilometres, people of Dhubri
cannot enjoy the ptogramme telecast from
Guwabhati as it is not clearly visible. As a
result, they turrt to Bangladesh TV which is
very clearly "visible.This has caused im-
mense disadvantage not only politically but
in other respects also. Now-a-days, the
programmaes relayed by Delhi Doordarshan
are very educative and media for social
awareness. But due to absence of this facil-
ity our people know more about a foreign
country like Bangladesh than having knowl-
edge about their great mother-land, its cul-
ture and heritage. '

| request the Information and Broad-
casting Ministry to start a TV Centre at
Dhubri during the current plan period, treat-
ing this as a special case and to take prelimi-
nary steps necessary to complete the
Centre within the current plan period.

(vill) Need to Shift Head Office of
Paradeep Phosphate Ltd from
Delhi to Bhubaneswar

SHRISRIBALLAV PANIGRAHI (Deog-
arh): Paradeep Phosphates Limited 1s a
Joint Venture of Governments of India and
Nauru. Although this Plant is located at
Paradeep in Orissa with its Registered Of-
fice at the State Capital i.e. Bhubaneswar
and the plant was commissioned in 1986, it
appears quite mysterious and intriguing that
its Head Office is functioning at New Delhi,
about 2000 KM. away from the Registered
Office and the Plant Site, in spite of the
decision taken by the Board of Directors long
since for shifting of the Head Office to Bhu-
baneswar. The Registered Office is manned
only by a few clerks and is merely entrusted
with the work of making arrangements for
the visiting officers of the company. Absence
of the Head Office and the top officers from
Orissa is adversely affecting the work and
the interests of the company. A great deal o
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avoidable expenditure is also being incurred
on account of frequent visits of top officers
from Delhi to Orissa and vice-versa.

The basic principle relating to employ-
ment of local peoplainthe Plant is ignored by
the Management causing serious discon-
tentment among the people in Orissa.,

I would, therefore, urge upon the
Hon'ble Agriculture Minister and Minister of
State for Fertilizers to look into this matter
personally and arrange for the early shifting
of the Head Office of Paradeep Phosphates
Limited from Delhi to Bhubaneswar in the
large interests of the Company itself and
also the State of Orissa.

12.34 hrs.

CONSTITUTION (FIFTY-NINTH AMEND-
MENT) BILL—CONTD

[English)

MR. DEPUTY-SPEAKER: Now, we
take up the item No. 9 in the List of Business,
that is, further consideration of the iollowing
motion moved by Shn Buta Singh on the
22nd March, 1988, namely:

"That the Bill further to amend the
Constitution of India, as passed by
Rajya Sabha, be taken into considera
tion.”

Mr. Ayyapu Reddy to speak.

SHRI S. JAIPAL REDDY
(Mahbubnagar): Sir, Ithink we must hear the
Minister because yesterday we could not
hear him.

MR. DEPUTY-SPEAKER: You can
hear him again.



